
Notes of the Registry Orders of the Tribunal 

order dated _L._9L. 

Applicant, Shri Ihima $ehera itavjng faced 

a premature retirenat w.e.f. 7.8.97 (for the 

reasons of his medical de-ctegorisation) vide the. 

order under Anexere-Vi, dated 7.10 .97, appcoaà~ 
S 	

the authorities to provide an employment assistance 

to his son *amed Pravanjan Behera. The said prayer 

of the applicant for an employment asistanco to. 

his son Pravanjan 3ehera on compassionate ground 

(for maintairiance of his distress family) having 

been turned down by the Divisional Railway Manac;er (p) 

of Khurda Road division of $uth Eastern Railways 

vide their communication No. 	/P// .C/Appt/495/ 

Ihima 8ehera, dated 64 	the applicant filed 

another representation under Anne xure-M4, dated 

12.8003. No heed having been paid to the said 

representation under ?4nnexure-(4, dated 12.8,03, 

the applicant has approached this Irribunal in the 

present 0.A. under Section 19 of the Mmnistrative 

Tribunal's Act, 1995. 

Heard Shri P4C.Nayak, Ld. Counsel appearing 

for the applicant and Mr. R.C.Rath, id. 3tanding 

Counsel for the Railways: on whom a copy of this 

0.A-, had already been served. 

The original, prayer of the applicant made 

under Annaxure-A/2, dated 9.12.97 (seeking employment 

assistance an compassionate ground, in order to 

remove the distress condition of the family) was 

turned down by the letter dated 63.2000 of the 

DRM (p) of Xhurda Road division of South Eastern 

Railways, the text of which is extracted below :— 

The instant case has been examined in 
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detail and was put tip to the con-
potent authority for decis ion. 

It has been decided that, there 
does not exist any reasonable 
ground to offer employment assis-
tance to Sri PravanJan ehera. Hence4  
the request for employment asis-. 
ttnce is regretted." 

The prayer for employment assistance 

havinq been rejected witho.it disclosing any 

reason, the above extracted order is a non.. 

sustainable. 

It appears the employment assistance 

scheme was not extended to empla'ees taking 

voluntary retirement on medical de..categoriza.. 

tl.on and that is why, the benefit of employment 

assistance was not extended to the farily of 

the applicant. By placin...T certain materials 

on record as AnnexLlre..W3 to the 0.A., zir. 

Nayak,IA. Counsel for the applicant as stressed 

to say that employment assistance benefits 

were also available to be granted to the 

distress family of employees facing pre-.i*ature 

retirement in the reason of medical de-cate-

qorizati.n, and, therefore, the rejeetjei of 

the claim on 6.1.2000 w*3 u*-Jast. It is the 

case of the Ld • Cennse 1. for the applicant that 

in the aforesaid premises, the representation 

under Annexure-W4, dated 12.8.03 deserved 

re-consideration by the Respondents. 

Since the rej ectien order dated 6.1 .2000 

was a non-sustainable one (for the s&ao was 

issied without disclosing any reason) ,the 

objection pertaining to limitation/delay in 

approaching this Tribunalt as raised by We  

R.C.iath, Id. Standing Counsel for the 

RailWayal is hereby over ruled. Howaver, 

. 
. 
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?thile doing so, liberty is hereby granted to 

the Railways to reconsider the matter pertaininc 

to grant of employment assistance to one of 

the family member 3 of the ex.-emptoyee/applicant 

by keeping in mind the provisions pertaijing. 

to grant of empisyment as3istance to the 

family members of medically de-cateqori2ed 

Railway employees. Liberty is also granted to 

the applicant to place adequate materials 

bef are the autharities to satisfy them that 

the family of the applicant really remaiid 

under distress condition, following the pro-. 

mat$re retirement. The applicant may put up 

adeqtate materials before the authorities by 

and of January,2C05 and if any such materials 

are placed by end of January,2005, the 

Respondents shall give due constderat ion to the 

grievance of the apptica4t by end of April, 2O5 

With the afaresaM observation and direè-

tion, this O.A. is disposed of at admission 

stage. 

$end copies of this order to the ReSp3n- 

S 

L2.. ejlcéV 

-L 
dents alng with copies of the O.A. and a 

free copies of this order be also handed *over 

to the 14, CounseLs appearing for both the 

parties. 
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